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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 1141 OF 2024

IN THE MATTER OF:-

Amresh Singh ....PETITIONER
VERSUS

State of UP ....RESPONDENT

REPLY ON BEHALF OF THE RESPONDENT NO.S5/PROJECT
PROPONENT, ILE. M/S MEDICAL POLLUTION CONTROL
COMMITTEE, IN OA NO. 1141 OF 2024, PENDING ADJUDICATION
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL.

MOST RESPECTFULLY SHEWETH:

1. That at the outset, it is submitted that the Letter Petition dated 17.01.2024
sent by the Amresh Singh, has been registered as Original Application
under Section 14 and 15 of the National Green Tribunal Act, 2010
(hereinafter referred as NGT Act, 2010) in exercise of the suo-moto
jurisdiction. However, the Letter Petition sent by the Petitioner is an abuse
of the process of this Hon’ble Tribunal and the same has to be dismissed
with heavy costs. It is further submitted that the Petitioner have not
approached this Hon’ble Tribunal with clean hands and have

misrepresented several vital facts before this Hon’ble Tribunal.
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PRELIMINARY SUBMISSIONS:

2. That the answering Respondent has established a Common Bio-Medical

Waste Treatment Facility (hereinafter referred as “CBWTEF”) as provided
for in the Bio-Medical Waste Management Rules, 2016 and aims to render
the services for disposal of bio-medical waste in accordance with the Rules
made by the Government of India and in consonance with the guidelines

formulated by the Central Pollution Control Board.

. That the CBWTF unit has been developed with a heavy project cost and

the following equipment have been installed for effective treatment of bio-

medical waste:-

S.NO. EQUIPMENT CAPACITY
1. | Incinerator (double-chambered) 100 Kg/Hour
2. | Autoclave 500 Ltr./Batch
3. | Shredder 50 Kg/Hour
4. | Effluent Treatment Plant with Zero 10.0 KLD
Liquid Discharge (ZLD)

. It 1s respectfully submitted that the aforementioned facility was granted a

No Objection Certificate (hereinafter referred to as "NOC") for
establishment by the Uttar Pradesh Pollution Control Board (hereinafter

referred to as "UPPCB") vide letter dated 22.02.2008. Pursuant to the terms
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and conditions stipulated under the said Consent to Establish, Respondent
No. 5 duly established the facility in question. It is further submitted that
the facility was initially operated jointly by Respondent No. 5 and M/s
S.N.G. Mercantile as part of a joint venture, on the basis of which the
above-referred NOC was issued in favour of M/s S.N.G. Mercantile.
However, the joint venture between the parties was subsequently dissolved.
Upon the dissolution of the joint venture, Respondent No. 5, MPCC,
addressed a letter dated 11.11.2011 to the Member Secretary, UPPCB,
requesting that the name of M/s S.N.G. Mercantile be replaced with the
name of MPCC, as the tender granted in favour of M/s S.N.G. Mercantile
had expired on 13.08.2011.

A True Copy of the No Objection Certificate dated

22.02.2008 for establishment of the CBWTF, granted

by the UPPCB is annexed herewith and marked as

ANNEXURE- R5/1.

A True Copy of the MOU (for Joint Venture) dated
15.03.2007 signed between the SNG Mercantile and
MPCC is annexed herewith and marked as

ANNEXURE- R5/2.

A True Copy of the letter dated 11.11.2011, by the
answering Respondent to the Member Secretary,

UPPCB, requesting that the name of M/s S.N.G.
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Mercantile be replaced with the name of MPCC is

annexed herewith and marked as ANNEXURE- R5/3.

5. It is respectfully submitted that upon obtaining the Consent to Establish

(CTE) and successfully establishing the said Common Bio-Medical Waste
Treatment Facility (CBWTF), Respondent No. 5 duly secured the
following statutory consents and authorization: (i) Consent dated
26.08.2013 under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981; (i1) Consent dated 26.08.2013 under Sections 25 and
26 of the Water (Prevention and Control of Pollution) Act, 1974; and (ii1)
Authorization dated 14.05.2012 wunder the Bio-Medical Waste
(Management and Handling) Rules, 1998.

A True Copy of the Consent dated 26.08.2013, granted

to the answering Respondent, under Section 21 of the

Air (Prevention and Control of Pollution) Act, 1981, is

annexed herewith and marked as ANNEXURE- R5/4.

A True Copy of the Consent dated 26.08.2013, granted
to the answering Respondent, under Sections 25 and 26
of the Water (Prevention and Control of Pollution) Act,

1974, 1s annexed herewith and marked as

ANNEXURE- RS/S.
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A True Copy of the Authorization dated 14.05.2012,
granted to the answering Respondent, under the Bio-
Medical Waste (Management and Handling) Rules,
1998, 1is annexed herewith and marked as

ANNEXURE- R5/6.

6. It is respectfully submitted that the requirement for obtaining
Environmental Clearance (hereinafter referred to as "EC") for Common
Bio-Medical Waste Treatment Facilities (CBWTF) was introduced
pursuant to the amendment to the Environmental Impact Assessment (EIA)
Notification, 2006, vide Notification S.O. 1142(E) dated 17.04.2015.
However, it is pertinent to note that the facility in question had been
operational since 2008, well before the said amendment came into force.
As such, the requirement to obtain EC was not applicable retrospectively
to existing facilities like that of Respondent No. 5. Consequently, the
Respondent No. 5, as the Project Proponent, did not seek or obtain EC for
the CBWTFE, as the facility had been lawfully established and operational
prior to the introduction of the EC requirement under the amended EIA

Notification.

7. 1Tt is respectfully submitted that the Uttar Pradesh Pollution Control Board

(hereinafter referred to as "UPPCB") granted Authorization to the
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answering Respondent for operating a facility for the collection, reception,
treatment, storage, transportation, and disposal of bio-medical waste, vide
letter dated 18.05.2019. The said Authorization specifies that the facility
covers 888 healthcare facilities, operates within a radius of 150 kilometers,
and handles, treats, and disposes of bio-medical waste at a capacity of
6,500 kilograms per day.
A True Copy of the Authorization dated 18.05.2019,
granted to the answering Respondent, for operating a
facility for the collection, reception, treatment, storage,
transportation, and disposal of bio-medical waste, vide
letter dated 18.05.2019, is annexed herewith and

marked as ANNEXURE- RS/7.

. It 1s further pertinent to highlight that, under the terms and conditions of

the said Authorization, specifically Condition No. 9, the maximum number
of hospital beds permitted to be covered by the facility is 10,000 beds. A
comparison of these figures clearly establishes that the answering
Respondent's CBWTF is operating well below its authorized capacity,
thereby indicating that the facility is currently underutilized. This
underutilization underscores the Respondent’s adherence to operational
parameters and its potential to expand coverage within the limits prescribed

by the Authorization.
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9. It 1s respectfully submitted for the kind consideration of this Hon’ble
Tribunal that the Project Proponent has duly complied with all applicable
rules and regulations and, in adherence thereto, submitted its Annual
Report dated 20.06.2024 to the Regional Officer of the Uttar Pradesh
Pollution Control Board (UPPCB). According to the said report, the
Common Bio-Medical Waste Treatment Facility (CBWTF) operated by the
Project Proponent covers 2,105 healthcare facilities and 8,668 hospital
beds.

A True Copy of the Annual Report dated 20.06.2024
submitted by the answering Respondent to the Regional
Officer, UPPCB i1s annexed herewith and marked as

ANNEXURE- R5/8.

10.1t is respectfully submitted that the installed capacity of the Common Bio-
Medical Waste Treatment Facility (CBWTF) for the treatment and disposal
of bio-medical waste is 6,500 kilograms per day. However, the actual
quantity of bio-medical waste currently treated and disposed of by the
facility amounts to only 1,625 kilograms per day. In view of these facts and
figures, it is evident that the CBWTF operated by Respondent No. 5 is
being utilized significantly below its authorized capacity, thereby

indicating substantial underutilization of the facility.
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11.1t is respectfully submitted that a Show Cause Notice dated 11.09.2023,

issued under Section 5 of the Environment (Protection) Act, 1986, was
served upon the answering Respondent by the Uttar Pradesh Pollution
Control Board (UPPCB). The notice was based on an inspection conducted
by the Regional Officer on 27.06.2023, during which the Common Bio-
Medical Waste Treatment Facility (CBWTF) was found to be operational,
and a new double-chamber incinerator was observed to have been installed
on the unit’s premises.
A True Copy of the Show Cause Notice dated
11.09.2023, issued to the answering Respondent, under
section 5 of the Environment (Protection) Act, 1986, by
the UPPCB is annexed herewith and marked as

ANNEXURE- RS5/9.

12.In response, the answering Respondent, through its reply dated 28.09.2023,

clarified the matter, stating that the observed equipment comprised spare
parts kept exclusively for regular maintenance of the facility. Furthermore,
it was clarified that the new incinerator was not intended for use at the
Respondent No. 5’s facility but was procured for a separate facility
operated by Respondent No. 5 at another location. The incinerator in

question was subsequently removed from the premises of the Respondent
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No. 5’s facility, as confirmed through an Affidavit dated 23.02.2024
submitted by the answering Respondent.
A True Copy of the Reply dated 28.09.2023 filed by the
answering Respondent to the Show Cause Notice dated
11.09.2023 is annexed herewith and marked as

ANNEXURE- R5/10.

A True Copy of the Affidavit dated 23.02.2024
submitted by the answering Respondent to the UPPCB

1s annexed herewith and marked as ANNEXURE-

R5/11.
13.Following the Respondent’s clarification, the UPPCB conducted a further
inspection on 30.07.2024 and verified the factual correctness of the
explanations provided. Satisfied with the Respondent’s reply, inspection
findings, and affidavit, the UPPCB revoked the Show Cause Notice vide
letter dated 12.09.2024.
A True Copy of the revocation letter dated 12.09.2024
in respect to the Show Cause Notice dated 11.09.2023

1s annexed herewith and marked as ANNEXURE-

R5/12.

14.1t is most respectfully submitted that the Common Bio-Medical Waste

Treatment Facility (CBWTF) operated by Respondent No. 5 currently
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holds a valid Consent to Operate (CTO) and Authorization issued by the
competent authority and a valid Authorization for operating a facility for
the collection, reception, treatment, storage, transportation, and disposal of
bio-medical waste dated 18.09.2024. The before-mentioned permissions
are valid and operative for the period commencing from 27.05.2024 and
extending until 31.12.2028. These approvals have been duly granted in
accordance with the applicable legal and regulatory framework governing
the operation of such facilities.

A True Copy of the valid Consent to Operate and

Authorization dated 13.09.2024 issued by the UPPCB

in favour of the answering Respondent is annexed

herewith and marked as ANNEXURE- R5/13.

A Ture Copy of the valid Authorization for operating a
facility for the collection, reception, treatment, storage,
transportation, and disposal of bio-medical waste dated
18.09.2024, granted to the answering Respondent by
the UPPCB 1s annexed herewith and marked as

ANNEXURE- R5/14.

15.In view of the foregoing facts and circumstances, it is evident that the

facility operated by Respondent No. 5 has been functioning in strict
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compliance with the applicable rules, regulations, and guidelines

prescribed by the Government and the competent authorities.

16.1t 1s submitted that the averments made by the Applicant in the present
Original Application are vehemently denied unless otherwise specifically
admitted hereinabove.
17.1t 1s respectfully submitted that the present letter petition has been filed by
the Applicant solely due to commercial rivalry with the Project Proponent.
The petition is, therefore, a clear abuse of the process of law and is devoid
of any merit, rendering it unsustainable in the eyes of law. Accordingly, it
is most humbly prayed that the Hon’ble Tribunal may be pleased to dismiss
the petition with costs imposed upon the Applicant for misleading the
Hon’ble Tribunal and wasting its valuable time.
Respondent No.5

M/s Medical Pollution Control Committee

THROUGH COUNSELS 1 4
%,Zm/wz

YASH MISHRA/ ANUJ RATHEE
C-59, LGF, Neeti Bagh,
New Delhi- 110049.
Date:- 28.01.2025

Place:- New Delhi
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oy - UFTAR PRADESH POLLUTION CONTROL BOARD
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q_a;omo - o . Dt i

M/S Medical Poﬂuﬁoﬁ‘Contfoi Committee
D-33, UPSIDC industrial area
Distt- Sant Kabirnagar U.P.

Sub  Grant of Autherization under Bio—Medi_éal Waste (Mana ements & Handlin
Rules, 1993 : ' : i

Dear Sir,

‘granté@ti# huthorization for a period of six months with the following conditions :-
1. The authorization shall comply with provision of the Environment (Protection) Act,
1986 and the rules made there under. s
2. The authorization or its renewal shall be produced for inspection at the request of an
- officer authorized by the prescribéd avthority. - ;
3. The person authorized shall not rent land, sell, transfer or otherwise transport the
. biomedical waste without prior permission of the authority. :
. 4. Any.authorized change in personnel, tquipment or working conditions as mentioned in
the application by the person authorized shall constitute a breach of this authorization
5. It is the duty of the authorized person to take prior permission of the prescribed
authority to close down the facility. e g :
*6. You shall ensure that bio-medical waste generated in your hospital is handled without
any adverse effect to human health and the environment.
7. The Bio-medical waste shall be treated and disposed of in accordance with Schedule-]
. - and the compliance of the standards’ prescribed in Schedule-V of Bio-medical waste if it
1s being treated independently. £ et :
8.. Bio-medical waste shall not be mixed with other waste.
9. Bio-medical waste shall be segregated into containers/-bags at the point of generation in

accordance with Schedule-|1 prior to its storage, transportation, treatment and disposal.
The containers shall be labeled to Schedule-III x
10. If a container is transported from the premises where bio-medical waste is generated to
" any waste treatment facility outside the premises, the container shall, apart from the
label prescribed in Schedule-III, also carry information prescribed in Schedule-I1V.

1. You shall alsc ensure that untreated biomedical waste shal] be transported only in such
Vehicle as may be authorized for the purpose by the competent authority as specified
by the Government. You shall also submit the details of registered vehicles used for the
transport of Bio-medical waste. - e '

12. No untreated bio-medical waste shall be kep _I'stéredfb_éyond a period of 48 hours, it if
becomes necessary to store beyond 48 hours, you must take permission of the
prescribed authority and to ensure that it does’ng@d'rerseiy effect human health and the

environment. P SN Qo e —
ey qem, it @er, di-wrs, fagfs woe, e ¥ Bhawan, 3rd Floer, B-Biock, Vibhufiff-‘&lfa:r‘;f)\.
W TR, e - 226 010 S ,&Wi‘%\ ‘M - Gomti Nagfir, Lucl:"n\o;? - 226 010
SO : 2720831, 2720828, 2720691, 2720681 w‘\ﬁzg"wﬂﬁﬁ +2720831, 2720828, 272069+, 272068

éﬂﬂ? 1 0522-2720784 Fax : 0522-27207 52
it - ik - o

e : info@uppch.com : e—n"zhaxr :n.o@uppclb.c\ iy

°F wwE . WS LIDDOE oy el Sits WWWLLIDRCG o
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every year, to. include information about the categories and quantities of Bio-medical
waste handled during the preceding year. S LA :

Vou shall submit an annual report to be prescr'ib'edfauthodty in form I by 31 January

You shall maintain records related to the gen_er-é;tifoﬂ,-.collegtion, reception, -StoTage,

transportation, or any other form of handling of bio-medical waste in accordance with

these rules and any guidelines. All records shall be subject 10 inspection and

16,

17.

verification by the prcsc:.rif’)e{_'i authority at any time..

Cif is within the powers and functions of the U.P. Pollution Control Board t0 modify/

revoke the terms and conditions of the authori_z‘ati‘o’n"_i-SSued under the ruie8 (2) of the
Bio-medical waste (Management & Handling) Rules 1998.

Y ou will hand over your incinarable b%o-meqii_'c'a_L"'was{.e-"_t'o Common Bio-medical waste ..

Treatment Facility (CBWTF).. : SRR
The CBWTF shall install automatic recorders within +wo months and submit the report

o the Board.

¥y shall submit the det ai__is_(')'f aftached Pvt. & (_:othospitals/ Nursing homes/ Clinic
“ete. alongwith the No. of Beds within 15 days time afler the receipt of this

authorization.

Copy Lo’

Yours faiathfully,

< M :
(J. S. Yadav)
~ Member Secretaly (1/C)

The Regilonal Officer, Up Potlution Control B_Gérd;,- Gorakhpur.

Doty
Member Secretary (1/C)
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"‘3‘&?}"' UTTAR PRADESH POLLUTION CONTROL BOARD
Ref. NO.H.:E}.‘.E:.I.O? {C" S “3 Pl \1{8 IZ&{G( Dated 18’10 S' ! QI
FORM-III i

(See rule 10)
AUTHGRISATION

(Authorisation for operating a facility for collection, reception, treatment, storage,
transport and disposal of biomedical wastes)

e File number of authorization and date of issue

.............

2. Shri Vinay Kumar Verma of M/s Medical Paollution  Countrot Commitiee
(MPCC! £5-33, UPSIDC; industrial Aréa, Khalilabad, Santkabir Nagar is hereby
granted an authorization for;

Activity Please tick

Collection

Storage

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction use

offering for sale, transfer

Any other form of handling

M/s Medical Pollution Control Committee (MPCC) is hereby authorized for
handling of biomedical waste as per the capacity given below.

(5]

) )

(1) Installed treatment and disposal capacity—(Capacity of Incinerator-100
Kg/hcur, Capacity of Autoclave

e =300 dieer/hour & Shreader- 59
kg/hour.

(i1) Number healthcare facilities covered by CBMWTEF--888

(iii) Area or distance covered by CBMWTF—150 Km. RADIUS

(v) Quantity of Biomedical waste handled, treated or disposal

e san

Type of Waste Category Quantity Permitted for Handling

Yellow

Red

White (Translucent) 6500 kg/day
Blue
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M/s Medical Pollution Control Committee
(MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

4. This authorization shall be in force for a period of five year from the date of
issue.

S, 'This _a}lthorization is subject to the conditions stated below and to such other
conc_htxons as may be specified in the rules for the time being in force under the
Environment(Protection)Act, 1986 :

Authorized by the competent authority to issue letter.

Chief Environment Officer
(CEO-6)

TERM AND CONDITIONS

1. The Authorization shall comply with provisions of the Environment (Protection)
Act 1986 and the rules made there under.

2. The Authorization or its renewal shall be produced for inspection at the request of
an officer, Authorized by the prescribed authority.

3. The Authorized person shall not rent, lend, sell transfer or otherwise transport the
bio-Medical waste without obtaining prior permission of the prescribed authority.

4. 1t is duty of the Authorized person to take prior permission of the Board to close
down the facility.

5. Bio- Medical waste shall not be mixed with other waste.

6. Bio- Medical waste shall be transported in containers/ bags at the point of
generation in accordance with schedule 1. Prior to its storage, transportation,
treatment and disposal. The Containers shall be labeled according to schedule IV. .

7 No untreated bio medical waste shall be kept stored beyond a period of 48 hours.

8. You shall submit an annual report to the U.P. Pollution Control Board in IV from
by 30™ June every year. And include information about the categories and
quantities of Bio Medical waste during the preceding year.

9. Number of beds allowed to covered 10,000 (Ten thousand) is your maximum limit.

17.You shall maintain record related to the generation, collection, reception storage,
Transportation, treatment and disposal and / or any form of handling of Bio
Medical Waste in accordance with rule and guidelines, all records shall be subject
to inspection and verification by the Board at any time.

18.Any unauthorized change in personnel equipment or working condition as
mentioned in the application by the person authorized shall constitute a breach of
this authorization. |

19.The incinerable Bio-Medical waste shall be safely sorted at an isolated storage
place and safely transported for incineration.
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M/s Medical Pollution Control Committee
36(1\/1PCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

20.You are herby directed to comply the stipulated above mentioned conditions and
submit the compliance report and steps taken in this regard within a month so wiat
capacity of the facility may be verified failing which the authorization may be
revoked and necessary legal proceeding shall be initiated.

21.The Bio medical waste shall not be disposed in open place in the premises.

22.You shall submit the details of attached Pvt. & Govt. Hospital/ Nursing homes

/Clinic etc. along with the No. of Beds within 15 days time after the receipt of this
authorization.

23.You are directed to install on line continuous emission monitoring system which is
attached with incinerator.
24.You are directed to submit Bank Cuarantee of Rs. 200000/~ (Rs. Two Lac only) -
within 15 days.
Authorized by the competent authority to issue letter.

Yours faithfully

S

Chief Environment Officer
(CEO-6)

Copy to :-
Regional Officer, U.P. Pollution Control Board, Basti for information and

necessary action.

Chief Environment Officer
(CEO-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppeb.com - Web Site: www.uppch.com
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MEDICAL POLLUTION CONTROL COMMITTEE /£,
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Mob. : 8235658305, 7522822282
E-mail: help@mpccindia.in - Website: mpccindia.in
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4 submitted to the Prescribed author

Jocember of the preceding
treatment facility (CBWTF))

ityon or

before 30th June every vear f ;
year, by the occupier 0 ¥ vearfar the period from Januaryto

fhealth care facility (HCF) or common bio-medical waste

~y e T oy,
Sl Particular

_ No.| e

IR r—————
L i Particulars of the Occ

e e

} . UpiET o - "“'_‘_—'“‘—--——----—....__4
| (i} Name of the authorized 1 o B i v
| ! person . N
| | loecunir : {Dr. V.K. Verma
: ____L_th_:m(_)_gtfrator_of facilit
(i) Name of HCF g e
- _,t__)_gjl‘_ﬁ of HCF or CBMWTF - {Medical Pollution Control Committee
_‘“) : Qé.i?ﬁiig‘tﬁerﬁ%i?@dence : |21, E-Block, Panki, Kanpur ]
; - {iv) Address of Facllity T loms oo

| D-33, UPSIDC, Industrial Area,
e — E

Khalilabad, Sant Kabir
e | [Nagar
. (MTel. No, Fax. No

e S : 19839111510 e
o é"('\{l‘? _E._‘__"_‘_?ELEE_____M___________“. |t | mpcckhalilabad @gmail.com
1 vii) URL of Website =5 T .

e ——— - |www.mpcckanpur.com
| (viii) GPS coordinates of HCF or CBMWTF

SESCTN - s - | CBWTF 26.774778, 83.090829
! + (ix) Ownership of HCF or CBMWTE . | Private

i (x). Status of Authorization under the

| Bio-Medical Waste (Management and
.1 Handling) Rules

| (xi). Status of Consents under Water Act

: |No. H-36107/C—6[BMW{48/2019 Dated 18/05/2019,
Valid up to dated 17-05-2024 ¢

Ref No. 138747/UPPCB/Basti UPPCBRO)/CTO/AIR |

| andAir Act /Santkabir Nagar /2021 Dated 01-06-2022, valid up
to 31-12-2023 . -
| Ref No. 141584/UPPCB/Basti (UPPCBRO)/CTO/
;r “ Water / Santkabir Nagar /2021 Dated 01-06-2022,
N : Valid up to 31-12-2023 N
2 | Type of Health Care Facility 8 fous: -
~1(i) Bedded Hospital | | 720
(ii) Non-bedded hospital _ :| 1385

Clinical Laboratory or Research Institute
orVeterinary Hospital or any other)

(iii) License number and its date of expiry | : |Not Available
3 !'Details of CBMWTF :
(i) Number of health care facilities - 2105
E covered by CBMWTF .
(i) No. of Beds covered by CBMWTF : | 8668 beds (Bed in HCF 7283+1385 Non Bedded)
i iir(iii) Installed treatment and disposal : | 6500 Kg Per Day
apacity of CBMWTF : _
] (iv) Quantity of bio medical waste treated | : | 1625 Kg Per Day
or di d by CBMWTF . . et - s
4 Péli::,\s:s;\f gr_ \Eastegéherateav‘,. : | Yellow Category : 745 Kg Per Day
i; disposed inKg per Annum (on monthly Red Category + 405 Kg Per Day

i i :110 Grams
average basis) White Category
2 : Blue Category
General Solid Waste :

C} Scanned with OKEN Scanner
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s of the Storage, Treatment, Transpartatlun, Processing and Disposal Facility

P inils of the on-site storage facility

39

: _: {ii]DiS'posaifacilities

Size : (12X14)X3

Capacity : 30,000 Kg Approx

Provision of on-site storage (cold storage or any
other provision) : Air cold storage room

Type of No of Capacit | Quantity
treatment Units y Treated or
equipment Kg/day [ disposedin kg
Per annum

Incinerators 1 2400Kg | 271925Kg

Plasma
Pyrolysis

Autoclaves 1 12000 Lit 147825"}{;’

Microwave

Hydroclave

Shredder _ 1 2400Kg | NA

Needie tip
cutter or
destroyer -

Sharps 2
Encapsulation
or concrete

pit

Deep burial NA
pits

Chemical ' 1 800 Lit | 111325Kg

disinfection: P - L adiad

Any other

treatment
eguipment:

(ifi) Quantity of recyclable wastes sold to
authorized recyclers aftertreatment in Kg

- Red Category (like plastic, glass, etc.) Handled by
CBWT_F Operator : 252150 Kg !

per annum _ ]
";T{iv} No. of Vehicles used for collection and 2231
transportation ofbiomedical waste .
(v} Details of incineration ash and ETP uantity Generated Where
fsludge gencrated and disposed during the disposed
treatment ofwastes in Kg per annum
_' Incineration | = 5270Kg Bharat oil &
Ash waste
Management
Ltd., Kumbhi,
P Kanpur Dehat
ETP Sludge 650 Kg Incinerate by
incinerator

_'{vi) MName of the Common Bio- Medical

Waste  Treatment

Facility Operator

through which wastes are disposed of

Medical Pollution Control Committee

' j{uii} List of member HCF not handed aver
__bio- medical waste.

N/A

C} Scanned with OKEN Scanner
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Certified that the above report is for the period from 1% January 2023 to 31*

————

‘ bio-medical waste
: om r:nt committee? I yes,
arte h mrnutes of the meetmgs held
' during the reporting period

40 v/A

‘Detmls trammgs conducted on BMW

' I’(:} Number of trainings conducted on BMW|

Management

4 Training per annum

{n} Number of personnel trained 1680
{:n) Number of pvrsonh'elut'r'é‘:-rigt‘i_at the 128 e 8
ume of induction
{iv) Number of personnel not undergone N/A
__anytraining so far
{v) Whether standard manual for- Yes
_ training is available?
' Details of the accident occurred dunng the Nil |
L year
u) Number of Accidents occurred Nil
_ (n] Number of persons affected Nil
- {iii) Remedial Action taken (Please Nil
uliat_.h details if any) '
Nil

‘(:'.}' Any F atahtyoccurrcd details

_, the standards?

Arc you meeting the standards of

air Polivtion from the incinerator?

i {ew many times in last year could
. not met

Every time meet the standards

| Dotails of Continuous online emission
monitoring systems installed

Yes

" Liquid waste generated and treatment
- methods in place. How many timesyou
: have not met the standards in a year?

Every time meet the standards

Lig the disinfection method or

. sterilization meeting the log 4-
! standards? How many times you have
! not met the standards in a year?

Autoclaving and chemical disinfected all the time

. Any other relevant information

Air Pollution Control Devices attached with tha

incinerator

Date: 20/03/2024

Piace; Khalilabad

o
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43 Regn. No. 203/2000-20011
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-ﬁﬁ Uttar Pradesh Pollution Control Board
%@Eﬁ%&*‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
g9

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 26534964
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024 Date: 13/09/2024
To,
M/s

MEDICAL POLLUTION CONTROL COMMITTEE
D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the period from 27/05/2024
to 31/12/2028 and valid for manufacturing of following products.

S |Product Quantity Unit
No

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 01LKLD Septic Tank
Industrial 24KLD ETP Maximum tr eated
water shall be
recycled for

scrubbing purpose
and remain shall
be used for
irrigation in the
premises

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as



prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

49

Industrial Effluent Quality Standard

S.No. Par ameter Standard

1 pH As per E(P)A Rules,
1986

2 BOD (mg/L) As per E(P)A Rules,
1986

3 COD (mg/L) As per E(P)A Rules,
1986

4 TSS (mg/L) As per E(P)A Rules,
1986

5 Oil & Grease (mg/L) As per E(P)A Rules,
1986

272

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml)

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 | Incinerator | Diesel Oil 1 Particulate | As per E(P)A
(100 Kg/Hr) Matter Rules, 1986
2 62.5 KVA | Diesel Oil 2 Sulphur | As per E(P)A
DG Set Dioxide Rules, 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter |As per E(P)A Rules,
1986
2 2 Sulphur Dioxide |As per E(P)A Rules,
1986
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 | 45 50 | 40
4. Conditions under Hazardous and Other Wastes (M anagement and Transboundary M ovement)
Rules, 2016 :-

The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

Waste as per the or recycling or utilisation or
Schedulesl, Il and 111 CO-processing, etc.
of theserules
1 Cat. 37.2 (Ash from Through TSDF 40 K g/day

Incinerator and Flue
Gas Cleaning Residue)

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Termsand conditions of Hazar dous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It isthe duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made aslaid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premisesis displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
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(x) It isduty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating '‘Danger' and 'Hazardous
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documentsto be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(if) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
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shall beinitiated against the applicant.

5. The applicant shall maintain good house keepi ng.§2valves/pi pes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. Thisconsent isvalid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by M/s
MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Litre/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and alog book be maintained.

4. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

6. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

8. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
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waste by incineration as per Schedule-11 of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

11. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and maximum
treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.
19. CBWTF will comply with the relevant provisions of Environmental Laws.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.

21. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety

measures must be followed in handling of wastes and the staff must be properly trained.

24. It isbrought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.

25. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

26. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

27. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

28. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

29. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

30. You are directed to display on-line data/display board outside the main factory gate with regard to
guantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this |etter.

31. It isthe mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

32. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in alined RCC tank/pit with suitable shed.

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

34. Used ail will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

35. The occupier, transporter and operator of afacility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay afine aslevied by the State Pollution Control Board under the rules.
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36. Details of raw material (which is Hazardous waéénd product along with quantity shall be sent within a
month.

37. You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

38. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974,

41. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be from the date of issuance of closure order revocation, with

additional conditions mentioned in the closure revocation order.

44. Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of
Environment (Protection) Act, 1986.

Chief Environmental Officer, Circle-6
Copy to:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action

Chief Environmental Officer, Circle-6
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& UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010
“"’q&n Phone: 0522-2720828, 2720831 Fax:0522-2720764
-9 <\ . .
Py e Email: info@uppcbh.com Website: www.uppchb.com
FORM Il
(See Rule 10)

AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTEYS)

Category : RED Application Id : 26563354
1. File no. of authorisation and date of issue: No:- 26563354 and Date:-18/09/2024

2. M/sMEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT
KABIR NAGAR,272175 is hereby granted an authorisation for:

,/

Generation, segregation Collection

Storage Transportation

,/
v

Reception Use

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or Disposal or destruction

Conversion s g

Any other form of handling

3. M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:
(i) Number of beds of HCF:
(ii) Number of health care facilities covered by CBMWTF:

(iii) Installed treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and
Shredder-(50 Kg/hr).

(iv) Areaor distance covered by CBMWTF: As per directions/guidelines of CPCB
(v) Quantity of Biomedical waste handled, treated or disposed:

4. This authorisation shall be in force for aperiod of Five Y ears from the date of issue.

41 The authorization shall be valid for till 31/12/2028
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5. This authorisation is subject to the conditions stateﬁel ow and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

Chief Environmental Officer, Circle-6

Termsand Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It isthe duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order
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Specific Conditions: 5
1. Thisauthorization isvalid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by
M/sMEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules
made there under.

3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by
the prescribed authority.

4. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

5. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without
obtaining prior permission of the prescribed authority.

6. It isduty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.

7. Any unauthorized change in personnel, equipment or working condition as mentioned in the application by
the person authorized shall constitute a breach of his authorization.

8. Bio- Medical waste shall not be mixed with other waste.

9. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with
schedule 1. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled
according to schedule l11.

10. No untreated bio medical waste shall be kept stored beyond a period of 48 hours.

11. You shall submit an annual report to the U.P. Pollution Control Board in form IV by 30th June every year.
And include information about the categories and quantities of Bio Medical waste during the preceding year.

12. You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.

13. It iswithin the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and
conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,
2016.

14. You are herby directed to comply the stipulated above mentioned conditions and submit the compliance
report and steps taken in this regard within a month so that capacity of the facility may be verified failing
which the authorization may be revoked and necessary legal proceeding shall be initiated.
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15. The Bio medical waste shall not be disposed in open place in the premises.
16. The CBWTF shall maintain logbook for the disposal of bio medical waste.

17. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual report shall be
submitted.

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

20. Thefacility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

21. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water.

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

24. The CBWTF shall connect OCEM S to CPCB server before commissioning of the plant.

25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. The coverage area of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27. The CBWTF shall abide by orders/ directionsissued by Hon' ble Supreme Court Hon' ble High Court,
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

protection and safe guard of environment from time to time.

28. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.

29. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this authorization and attract action under the
provisions of Environment (Protection) Act, 1986.

Memo No.: 26563354 Dated:18/09/2024

Copy To:
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
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Chief Environmental Officer, Circle-6

——— e LiFE - gatawer & forg strae dett I.IFE

gm (Lifestyle For Environment ) \\\ Llfestyle i
Rl o2 SHEEATRIEAT #1 g9 Environment

o TASIAT — ZAHAT H AT TN FT A=A S ATAT FhT AT AT FE

o HFHY of -UFHd IUANT wATf¥edh IcUTE A4 &7, deadl, 9794, &f, sa<a<Hd dlfa &1 3TN 9 2 ud
AT AR AT S FOOST/TA0 & a9 S04 T FEeAL0 T IrafowFar &1 7 |

o  TF IUANT TATESF IcATE o THART Fl T T TATIRZF o & AT FIZ 5 Il &7 ITAN F0A HATH
7 375 fafore =71 319 (vorfee®) F9% F7 oo =TT 97 96T &

o ThIT AGHARAT (AT THIAIHI) FT gqf=d Frai=ad ad 2030 % A9 14 A6 F0E w0
ATATTE F=q T T THAT & | 95 [3ATINE T & T3 04, T AT F7 G918 1 781 .2

o FAWIN TATHEH / TAFLIAF IUTE FT FA4Y F el T 5 | THH IULH FETT07 3 T8 AT € -
ez faredae &1 § | wieea $-AmrefEenT o #§ squanit sotde® / Toac (= IeITs & v |71
0.75 faferae o= a% -F9¢ 1 @0 61 7 gt § 79 -F= F fauw mafaoefy gorgra |
TATATTFTATS

o TTEY 1T §HT - A1 T F4T sT0aT areaq § qags & Arq97=ar - a8 7 77 sF=pg =7 F 2
ZIE T F o0 92 F9047 99T F, FAa1 GEAT 2 0 F O & FY F A FATT F A947
AT IfagT 9¢ 39 ¢

o HYT Y TLHH H FH SIF AUTNE AT ItHSA Y AT AR SATHIHLT L

o SUFRI T FTT ATHAT ATIF F=F T A=y FHeveeyy a9y =3 F=5 geara i Jgm=ar 8 9979 5
FT R0 T TEATE AT AFAT 2 | T AT AT /AT AT T FATE (FTHT FEOE2) 79 T 15
AT T AT il T2 I o FATIT AT T

o AT TH - I A AT ATAT F ITART T THT T @7 1 30 - 40% T F9 Frar 1 g7 21 79
SYANT ® T 54 T% 71 &l a5 7@+ 7 & 9 feraw e ot smar s aar &

o IfF AT FIET TT FE/THeT F o007 a7 #7477 & 22.5 faferas kWh aF =11 &t o= g7
o  TIEEE T & T 92 CFL FT 37arT et & =aq & g9ret F47 9 € | S0 § T 26 9%
farsTeft Il &7 97 &< | R e AT ITFRTOT F JUTN 6 IrATHEwar §

AT 1T AT sfraer deft it srafrawarst 1 e s vataww sgge widator s siw wafawr &
wfd AT T § |



285

62



